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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
O. A. No.  407 of 2025 

    

IN THE MATTER OF:  
 

MAHENDRA SINGH                           ...APPLICANT 

Versus  
 

STATE OF HARYANA & ORS          ....RESPONDENTS 
 

 

OBJECTIONS ON BEHALF OF RESPONDENT NO. 
5 WITH AFFIDAVIT  

 

MOST RESPECTFULLY SHOWETH: 

  

1. That the present objections are being filed on 

behalf of Respondent No. 5 – Gram Panchayat, 

Kadma through its Sarpanch, in response to the 

false, motivated and malicious allegations made 

by the Applicant. 

 

2. At the outset, it is submitted that the present 

Original Application is a gross abuse of the 

process of law and has been filed with mala fide 

intentions solely to harass and defame the 

answering respondent due to personal rivalry and 

animosity. 
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3. That the allegations made by the applicant 

completely false, baseless, concocted and devoid 

of any material evidence. 

 

4. That pursuant to the directions of this Hon’ble 

Tribunal, a Joint Committee conducted detailed 

inspections on 28.10.2025 and again on 

19.12.2025. The joint committee in the 

inspections concluded that no fresh illegal mining 

was found, No evidence of stone mining from the 

hill area was found, No illegal tree cutting was 

detected. The Written statements of more than 25 

villagers (first inspection) and more than 45 

villagers (second inspection) were recorded, 

confirming that no illegal mining or tree cutting 

took place. 

 

5. That the joint committee findings completely 

demolish the allegations made by the Applicant 

against the answering respondent. 
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6. That it is submitted that the Applicant is not even 

a permanent resident actively residing in Village 

Kadma and has minimal involvement with the 

village’s day-to-day affairs. The Applicant is a 

habitual complainant who repeatedly approaches 

authorities with exaggerated and unfounded 

allegations. 

 

7. That it is further humbly submitted that the 

present complaint is not environmental in nature 

but arises out of personal enmity. The Applicant 

was facing serious matrimonial and domestic 

disputes with his wife and family members for 

which he approached the answering Sarpanch 

requesting that a Panchayat be convened 

regarding serious allegations made by him 

against his wife vide letter dated 31.01.2023. 

Considering the sensitive nature of the allegations 

and in order to safeguard the dignity of the 

woman concerned, the answering respondent did 
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not convene a public Panchayat and instead, the 

Sarpanch facilitated a private settlement between 

the Applicant and his wife in a responsible and 

dignified manner vide settlement letter dated 

05.02.2023. The Applicant, being aggrieved and 

dissatisfied, started targeting the answering 

respondent and began filing false complaints to 

various authorities, including before this Hon’ble 

Tribunal. The timing and pattern of complaints 

clearly demonstrate personal vendetta rather 

than genuine environmental concern. 

The True Copy of the Applicant Letter dated 

31.01.2023 and Settlement Letter dated 

05.02.2023 is annexed herewith and marked 

as ANNEXURE A/1.  

 

8. That the applicant has not produced any 

substantial evidence on record proving that the 

answering respondent has committed any 

environmental violations. The allegations of 
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applicant are reckless, defamatory and 

unsupported by any material evidence. 

 

9. That it is further submitted that the Divisional 

Forest Officer, Charkhi Dadri, vide communication 

dated 28.06.2025, addressed a letter to the 

Deputy Conservator of Forests, Charkhi Dadri, 

regarding the complaint submitted by the 

Applicant, Sh. Mahendra Singh. Pursuant to the 

said complaint, a site inspection was conducted 

by the Forest Department authorities, and during 

such inspection, it was categorically found that no 

tree cutting had taken place at the alleged site. 

The findings of the Forest Department thus 

independently confirm that the allegations 

levelled by the Applicant are baseless and without 

any factual foundation. 

The True Copy of the Communication dated 

28.06.2025 sent by Divisional Forest Officer, 

Charkhi Dadri to Deputy Conservator of 
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Forests, Charkhi Dadri is annexed herewith 

and marked as ANNEXURE A/2.  

 

10. It is further submitted that the Inspection 

Report dated 06.11.2025 submitted by the Sub-

Divisional Magistrate, Badhra, District Charkhi 

Dadri, is also brought on record. The said 

inspection was conducted pursuant to the 

complaint of applicant i.e. Sh. Mahendra Singh, 

wherein he alleged illegal mining, excavation of 

soil from the vicinity of trees, and illegal tree 

cutting allegedly carried out by the answering 

respondent. A Joint Committee inspected the site 

in question on 30.09.2025, and upon detailed 

verification, it was categorically found that no 

substance was present in the allegations levelled 

by the complainant against the Sarpanch. 

Accordingly, the complaint was found to be 

baseless and unsupported by any factual 

evidence. 
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The True Copy of Inspection Report dated 

06.11.2025 of the Sub-Divisional Magistrate, 

Badhra, District Charkhi Dadri is annexed 

herewith and marked as ANNEXURE A/3. 

  

11. It is respectfully submitted that the Sarpanch 

has always been committed to environmental 

protection. On 12.07.2024, she herself wrote to 

the Forest Officer Badra, Tehsil charkha dadri 

requesting plantation of trees in Village Kadma to 

promote greenery, which clearly reflects her bona 

fide efforts towards environmental conservation 

and contradicts the false allegations made by the 

Applicant. 

The True Copy of Letter dated 12.07.2024 

sent by Sarpanch Kadma to Forest Officer 

Badra is annexed herewith and marked as 

ANNEXURE A/4. 

12. That apart from this, the answering respondent 

also planted approx 100 trees in Village kadma to 

increase greenery and beauty of the village.  
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The photographs showing trees/ plants 

being planted by Sarpanch Kadma in year 

2024 are annexed herewith and marked as 

ANNEXURE A/5.  

 

13. That it is further submitted that on 21.12.2025, a 

village meeting was convened by the Sarpanch, 

Kadma, wherein a large number of villagers 

participated and the allegations levelled by the 

complainant were discussed in detail. 

Approximately 125 villagers signed a written letter 

stating that the allegations made against the 

Sarpanch are false, baseless and motivated, and 

that the complainant has raised such issues with 

an intent to harass, defame and pressurize the 

Sarpanch for monetary demands. It was also 

collectively expressed that the complainant is a 

habitual complainant who repeatedly files 

unfounded complaints to create unnecessary 

disturbance in the village administration. 
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The True Copy of the Letter dated 21.12.2025 

signed by the villagers of village kadma is 

annexed herewith and marked as ANNEXURE 

A/6.  

  

14. It is further submitted that recently, on 

13.01.2026, the Sarpanch, Kadma, addressed 

another letter to the Forest Officer, Badhra, 

requesting plantation of trees on vacant land lying 

in Village Kadma to further enhance green cover.  

The True Copy of Letter dated 13.01.2026 

written by Answering Respondent to Forest 

Officer, Badhra is annexed as ANNEXURE 

A/7.  

 

15. That in addition thereto, the Sarpanch herself on 

10.02.2026 & 14.02.2026 facilitated and ensured 

the plantation of approximately 200 plants /trees 

in the village, demonstrating her continued 

commitment towards environmental protection 

and sustainable development. The photographs 
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showing plantation drive being done by the 

Sarpanch Kadma dated 10.02.2026 & 

14.02.2026 A/8.  

 

16. That the Applicant has approached multiple 

authorities including SDM, SP, Forest Department 

and others, yet no authority has found substance 

in his allegations. 

 

17. That the present proceedings are therefore 

nothing but a continuation of harassment and 

misuse of environmental jurisdiction to settle 

personal scores. 

18. PRAYER: 

In view of the submissions made hereinabove, it is 

most respectfully prayed that this Hon’ble Tribunal 

may be pleased to: 

a) Dismiss the present Original Application as 

being false, frivolous and motivated. 
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b) Impose exemplary costs upon the Applicant for 

abuse of process of law.  

c) Pass any other order deemed fit and proper in 

the facts and circumstances of the case. 

Respondent no. 5 

New Delhi 
Dated: 17.02.2026 

 
Through 

 

 
    S.A. ZAIDI & MANSI CHAHAL 

 DVOCATES 
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ANNEXURE A/8 
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